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REFERENCE TO DHARNA BY MEM-
BERS OF PARLIAMENT FROM ORISSA 

AND MEMBERS OF ORISSA STATE 
LAGISLATURE FOR ESTABLISHMENT 

OF A SECOND STEEL PLANT IN 
ORISSA 

SHRI MUI.KA GOVJNDA REDDY 
(Mysore) : Sir, with your permission I would 
like to draw the intention of this House and   
the  Government  to  the fact 

that twenty Member* of Parliament from Orjssa 
and thirty or forty Members of the Legislature of 
Orissa are now performing a dharna before the 
residence of the Prime Minister to press for 
establishinf a second steel plant in Orissa. The 
people of Orissa are very much agitated over 
this. The Government of India are showing 
callousness in not announcing their decision to 
start or to establish a second steel plant in 
Orissa. Only two or three months back entire 
State of Orissa was in flamees. Therefore, it is 
not proper and politic on the part of the 
Government of India to delay their decision to 
establish a second steel plant. I demand that the 
Government of India should come forwara to 
make a statement immediately, thi» afternoor. so 
that the wishes of the peolple of Orissa may be 
fulfilled. 

SHRI NIREN GHOSH (West Bengal) : Why 
should they offer dnarna? They should take 
over the powers of commerce, trade and 
industry from the Central Government ana 
themselves sst up  a steel plant  there. 

MR. DEPUTY CHAIRMAN : The House 
adjourns till 3 p. m. 

The House then adjourned, for 
lunch at ten mvnvtes past two of the 
Clock. 

Tne House reassembled after lunch at Three 
of the Clock, MR. DEPOT* CHAIRMAN in the 
Chair. 
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Upon hearing the petitioner for a while, 
the Court adjourned the hearing of his 
petition till a fresh Bench is constituted to 
hear the same. Th's matter need noc be 
shown in tomorrow's list and the petitioner 
need not be produced in the Court on 28-8-
70. 
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SHBI A. P. CHATTERJEE (West Bengal) : 
Why shovld not an accused be allowed to 
speak to make his own defence ? Mr. Deputy 
Chairman, I understand he has raised a 
question. 

MR. DEPUTY CHAIRMAN ; As I have 
said, he has raised a question of privilege,    it 
is under consideration. 

 

SHRI A. P. CHATTERJEE : English may 
be the language of record. 

SHRI MAHAVIR TYAGI (Uttar Pradesh) : 
I do not want to discuss. I want to finish this 
question by just making one suggestion. Mr. 
Rajnarain has sent a written application to you 
on which you may make inquiries from the 
Supreme Court as to what the case is and later 
on 

 

THE LEADER OF THE OPPO 
SITION (SHRI S. N. MISHRA) : Sir, 
only one question that arises out of it is 
of national importance and we would 
like some kina of an answer from the 
Government on ihis point ................. (Interrup 
tions)....... I   am not asking for the period 

for  which  he was  arrested and so on. I am only 
saying that certain steps have already been taken 
for the introduction of the national languages in 
the   compti-tive examinations on the all-Tndia 
level. Certain steps  have  been  taken  for  the 
introduction of Hindi which is considered to be 
the link language.   But what steps are being 
taken for the introduction  01 the link language, 
that is, Hindi,   in *o far as the proceedings    of" 
the  Surpreme Court are concerned?   We want 
to know whether any steps arc taken or not. We 
are not casting any reflections on the Judges, we 
ate no   going to say any thing about the period 
for which the honourable Member was arrested.     
Probably the honourable the Deputy Chairman 
might look into that matter   and   see   whether   
certain things could be done or not. But that is a 
matter which is exclusively meant for the court 
and we cannot encroach upon the jurisdiction of 
the Court.   We would like   to be informed w 
nether some steps are being taken for the 
introduction of Hindi which is considered }o be 
the link language so far as the proceedings  of 
the Si preme Coi rt are concerned. This is a 
matter of rational importance. 
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MOTION FOR EXTENSION OF 
TIME FOR PRESENTATION OF 
THE REPORT OF THE JOINT 

COMMITTEE OF THE HOUSES ON 
THE PREVENTION OF WATER 

POLLUTION BILL 1969 

SHRI   CHAUDHARY  A.   MOHA-
MMAD (Bihar) : Sir, I beg to move— 

"That the turn: appointed for the 
presentation of the Report of the Joint 
Committee of the Houses on the Pre-
vention of Water Pollution Bill, 1969 be 
extended up to the last day of the first 
week of the Seventy-fifth (February-
March, 1971) Session of the Rajya 
Sabha." 

The question was put and tlte motion was 
adopted. 

I. REPORTS OF THE    COMMIS-
SIONER FOR SCHEDULED   CASTES 

AND SCHEDULED TRIBES 

II. REPORT OF THE COMMITTEE 
ON UNTOUCHABILITY, ECONOMIC 

AND EDUCATIONAL DEVELOP-
MENT OF THE SCHEDULED 

CASTES —contd. 

SHRI K. S. CHAVDA (Gujarat) : Before he 
speaks, I would like to know how many hours 
are allotted for this discussion because in the 
other House 22 hour* were allotted for this. 

SHRI OM MEHTA : Six hours have been 
allotted. To-day has been allotted for it but we 
can go on for 6 hours if you like. 

SHRI K. S. CHAVDA : Twelve hour* 
should be given. 

MR. DEPUTY CHAIRMAN : Last time we 
discussed this for one day. Today is the 
second day. We can discus* this to-day and if 
you want we may continue it   tomorrow also. 

SHRI K. S. CHAVDA : Suppose this goes 
on till five, the day will be over. 

 

MR. DEPUTY CHAIRMAN : When it was 
decided that we will have for six hours, we 
will have for six hour*. 
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